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22-08-2022    This is an application u/s 439 Cr.P.C. filed by one Sahida 

Begum, seeking bail for accused Abdul Gafur and Md. Sahabuddin, 

in connection with Jamuguri PS Case No. 93/22 u/s 302/34 IPC, 

corresponding to GR case No. 1464/22.   

   I have heard the learned lawyers appearing for both 

sides. I have also gone through the contents of the case diary.        

   Learned counsel appearing for the State Mr. Munin 

Chandra Baruah objected the bail prayer contending inter-alia that 

there is sufficient materials against accused persons in the case 

diary and given the overwhelming materials emerged in the case 

diary,  accused persons do not deserve to be released on bail.       

   On the other hand, learned counsel appearing for 

accused persons contended that it is a case of pure suicide, but 

accused have been wrongly framed without any just and 

reasonable cause. It is falsely alleged that accused have committed 

murder of deceased and then tried to hang her to give a colour of 

suicide. Therefore, learned counsel for accused prays for bail.        

   Having heard the assiduous arguments of learned 

lawyers appearing for both sides and on careful consideration of 

the case diary, it transpires that deceased was a newly married girl 

and she had been subjected to cruelty by her in laws demanding 

dowry. Moreover, on 15-07-2022 Sahabuddin and Abdul Gafur 

assaulted her very badly and tried to hang her body with her 

‘dupatta’ but at that time villagers saw them therefore, in order to 

save their skins, accused persons  took the victim to TMCH where 

she took her last breath.  

 



 

     

   Moreover, case diary reveals about having nexus 

between accused Abdul Gafur and Sahabuddin in the commission of 

the offence. It is a   heinous crime causing death of a young 

married girl in the house of her in-laws in very suspicious 

circumstances. 

   Given the nature  and gravity of the offence, this court is 

not inclined to grant bail to the accused persons. In the result, the 

bail petition is rejected.  

Accordingly, the bail petition stands disposed off.             

Let the case diary be returned.  

 

    

            (C.B. Gogoi) 
            Sessions Judge,  

                             Sonitpur,Tezpur. 


